“ ~ IN THE CENTRAL ADMINISTRATIVE TRI>UNAL

NY e AHMEDABAD BENCH
/ir'/‘z,/J
0.A. No. /61/93 with
MeAsSt./118/93
DATE OF DECISION_  26-3-1993
’A
SeCeKakar Petitioner
Shri A.iM.Mehta Advocate for the Petitioner(s)
Versus
Union of India & others Respondent
Mre.Akil Kureshi Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. R.C+Bhatt Judicial Member

(L]

The Hon’ble Mr. v.radhakrishnan Admn. Member

1. Whether Reporters of local papers may be allowed to see the Judgement ¢ T

2. To be referred to the Reporter or not § %

3. Whether their Lordships wish to see the fair copy of the Judgement ¢ 7

4. Whether it needs to be circulated to other Benches of the Tribunal ? 7




SIS B

i<
shri S.C.Kakar,

General Manager, Telecom District,

aAdult,sService, Residing at Surat, eessedpplicant

(Advocate [, Mr.A.M.Mehta)

versus

Union of India, through

1. Secretary,Dept.of Telecom.,

Sanchar Bhavan, 20,Ashok Road,
New Delhi.

2. Chief General Manager,

Telecom,Gujarat Circle,
Khanpur,
Ahmedabad.

1 3 es ool e
3. Shri A.Ke.Bhandari,Director, espondents

sSanchar Bhavan,

D.O.T'e New Delhi-llo 001. ooorESQondents

(Advocate : Mre.Akil Kureshi)

ORAL O RDER

Qehe/61/93 with

MeA.Ste/118/93
Date : 26=3-93

Per & Hon'ble Mre.R.Ce.Bhatt

Judicial Member

MrJA.M.Mehta for Mre.D.Ke.Tiwari for
the applicant,

Mr.akil Kureshi for the respondents.




Mr.A.M.Mehta submits that the respondent no.3.
M

has pmsa taken over charge at Surat. Hence,
the applicant does not want to proceed
further in this matter. Hence, C.A. is dismissea
for want of prosecution. M.A. is disposed of

earlier,

A

] /(g [ “fecyg &

(V « RADHAKR ISHNAN) (K «C « BHATT)
Admn. Member Judicial Member
®SS
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Shri S.C.Kakaro

General Manager, Telecom District,

Adult,service, Residing at Surat, sesedpplicant

(Advocate |, Mr.A.M.Mehta)

versus

Union of India, t.hro%

l. Secretary,Dept.of Telecom.,
Sanchar Bhavan, 20,Ashok Road,
New Delhi.

2. Chief General Manager,

Telecom,Gujarat Circle,
Khanpur,
Ahmedabad «
3, shri A.K.Bhandari,Director, *esesespondents

Sanchar Bhavan,
De0sTe New Qelhv%"llo 00};. seesr'espondents

(Advocate ; Mr.Akil Kureshi)

ORAL O RDER

Qehre/61/93 with
M.A.ﬁt.)'118/93

Date 3 26=3-93

Per Lk Hon'ble Mr ¢ReCeBhatt
Judicial Mcmber

MrJ.A.M.Mehta for MreDeKeTiwari for
the applicant,

Mre.Akil Kureshi for the respondents.
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MreAsM.Mehta submits that the respondent noe3

has been taken over charge at Surat. Hence,

the applicant does not want to proceed

further in this matter. Hence, Q.A. is dismissed

for want of prosecution. M.A. is disposed of

earlier,
(Vo RADHAKR ISHNAN) (X C « BHATT)
Admn, Member Judicial Member
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Aa)iicati(m No. ¢p /(;;/ /33 , of 19 .
JTransfer Application N o. Old Writ.Pet. No.

CERTIFICATE

CENTRAL ADMINISTRATIVE TRIBUNAL, DELHI

Certified that no further action is required to be taken and the casc is fit for consignment to the Record

Room (Decided)

Dated: OF / [, Lf'/{jj

Countersigned.

/

PR

I /
Signature of A Dea ng
Assistant

I‘
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